
35«1 Laid CHAITRA IT, USB (SA K A ) Papers Laid 3556.

<i) G.S.R. 26 published in 
Gazette o f India dated th* 
7th January, 1967, making 
certain amendment to Sche­
dule ill  to toe rn-ian Ad­
min.* rative Servue (Pay) 
Rules, 1954.

(ii) G.S.R. 347 published In 
Gazette ol India dated the 
18th Ma.ch, I9t>7, n u u n i 
c ertain amendment to 
Schedule III to the Indian 
Pui cc Service (Pay) Rules, 
1954.

(iii) G.S.R. 348 published in
Gazjite oi indu dated ths 
18th March, I9«i7, maki.ig 
ce.tain ame.i -me.it to 
Schedule III to the Indian 
Admi v.strative Serv’ -«!
(Pay) Ruljg, 1954.

[Placed in the Libra, y. See 
LT-301/67.]

(2) A copy of the Order pub'ishea 
in Gizet e of India dated liie 
5th Ap ii, 1967, isiued by '.he 
President un:'er si ticn 51 ul 
the Government of Union 
Territories Act, 1963, rescind­
ing the Order dated '.he arct 
December, 1968, in relation iu 
the Union Territo.y of Lri«. 
Diman ar.-l D'u. [Plrred in 
Library. See No. LT 302/67 ]

R e s u l t s  o f  B y e - e l e c t io n s

The Deputy Minister In the Mintn- 
try of Law (Shri D. R. Chavan): 1 
beg to lay on (he Table a copy ot 
‘Results of Bye-e:ections held between 
January, 1965 and Ju'y ln66. [Placed 
in Library. See No. LT-303A.7.]
XoTincATiON? u n d e r  C orrn  Act,

C a r d a m o m  A c t  a n d  E s s e n t i a l  
C o m m o d i t i e s  A c t .

Shri Shall Qureshi: I beg to 'ay on
the Table—

(1) A copy each of the following 
Notifications untfer sub-sect;uu
(3) of ft'ction 48 of the CofTee 
Act. 1942: —

(I) The Coff-e (TMrd Amend­
ment) Rules, 1966, published

in Notification No. G.S.R. 
1907 in Gazette of India 
daied ihe i7th December,
1966.

(ii) The Coffee (Amendment) 
Rules, 1967, published - in 
NotiAcalio.1 No. G.S R. 112. 
in Gazette of Inuia dated 
the 28th January, 1967.

[Placed in the L.brary. See No.
Lt-304/67.]

(2) A copy each of the following 
Notifications unJer sub-scction
(3) of sec.ion 33 of the Car­
damom Act, 1955: —

(i) The Candamom (Second- 
Amendment) Rules, 1966, 
published in Notification No.. 
G.S.R 1821 in Gazette of 
lr.*:a dated the 3rd Decem­
ber, 1966

(ii) The Cardamom (Third Am­
endment) Rule* 196S, pub­
lished in Notification No.
G.S.R. 1822 in Gazette of 
India dated the 3rd Decem­
ber, 1966.

[Placed in the Library. See No.
LT-305/67 ]

(3) A copy each of the fo^low!ng 
Noifira‘ ions un ’er s’ib-seciion
(6) of scc:ion 3 of the Ess n- 
tial Cjmmod.tiej Act, 1955: —

(i) The Cotton Con'rol (Second 
Amendment) Orffr, 19f6. 
pub i^hed in Notification No.
5.0. 3607 in G- z?t‘c of India 
tfa‘ "d th; 23th November, 
:966.

(Ii) The Co’ton and Stap'e Fibre 
Textile Mills (Regulation 
and Working) Order. 19*16, 
pub‘i<ihed in Notification No.
5.0. 3956 in (V>z?1t-' of India 
datrd th» 24th December,
1966.

jpinred in the Library. See No.
LT-306/67 ]


